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No. 14 oF 1987 ‘ e

feand: May, 1987.]

Ana At toiconsolidiate -and-amendithedaw relatitigrio: te treatment
dnd carb-ofimentally dllspersons; £0ithake- bétter ‘provision with
© respectotheir propefty dind-affairs and - ihr maters: c&imected

" thepdwithlordncidentadtheretds. . oo L s

Bt it enacted by Parhament in the Thlrty-elghth Year of ’Fhe Repubhc
eﬁ&mdm as f@;ﬂbws-*- Con . J

~1 (1)’> Fhig- Arct may Be ca‘ﬁed ‘the '”eﬁtal I—TéédtH A“c%"'warr
(2 1Tt extends to the whlé- ot Thdia;

(3 Moghull «eothe ifite foree oh-8uch ‘duteiids the Cenbral 'Goévernment
may, by notification, appoint:atid: differéht: Hates neay’be dppointed: for
d;ﬂerenjr, States and .ﬁor dlfferent pI'OVlSl‘Cr)nS of this Act, and any reference
I afiy provisich o 'the ‘CommencéMient of this AS N a Stdte shall be
cohstitled S & fefbreiled 1o e eofiitny Hito TR ks Yhaf gi%smn in
that State. o

s Aok itk e it otietiiny sl
o BRI 1]

By “esst” Of rﬁﬁlﬁténaﬁde” in Pélatidn 1o A ‘ménta*ﬂ’y‘ i1t person
admltted in g peychigtec ﬂﬁ@rspit’al’ or peichiatiie nursing-ticie, shall
mean the cost of, such items. as the State Govemment may, by genera!

©or spec1a1 ox:d%r, spec1fy T this beHé‘lf‘ o

b)) - “Dls%net * means; inany area. for meeh thelse»;s a city
civil court, that ewrt ;am;i #n vany ‘other aneathe: principal; @iyil court
of original jurisdiction, and includes any other civil court which the

- State: Government amayy by netification, specify -gs.the-couph compe-
tent-to dealrwith-all or- any of the-mattens speeified..in this. Aweby

'(¢) “Inspecting Officer” meang a person authorised ¥ R Gtate

. Goyernment or by, the licensing authority te. ingpect @ny,gsychlatnc
;hnm”a,l or. mym&m@ oursing home; i L
(@Y “Hosheeh iegans’ a2 1icente: gr@f*ed unHer s*éeﬁdn a,

by

[a¥

(e) “11eensee” means the holdér Qf a hcen@e.
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(f) “licensed psychiatric hospital” or “licensed psychiatrie
nursing home” means a psychiatric hospital or psychiatric nursing
home, as the case may be, licensed, or deemed to be hcensed under
this Act' ‘ ot

Yoy JUoA T e ATV TR ST

(g) “licensing authorlty” means such officer or authority as may
be specified by the State Government to be the licensing authonty
for the purposes of this. Act .

(h) “Magistrate” means,—

(1) in relation to a metropolitan area within the meaning of
clause (k) of section 2 of the Code of Criminal Procedure, 1973, 2 of 1974,
U801 a Metropolitan Magistrate;

sifrten s (3) in relatipn ‘tosahy: btheruarea‘) the Chief Judicial: Magisy.
W tratef ‘Sub-Divisional: Judicial Magistrate oriisuch -other: Judicial

f4 09907 Magistrate of the first selass cab ther: State.s,Goyefnment may, by
notification, empower to perform.the. ﬁun?ctmns of a: Maglstrate

under this Ag:t

vildige U ey Tu venY iyt e g i deaggcdt 4 ot btaaps 5

A : A:{

(i) “medical oﬁ’icer” means a gazetted medmal@‘fﬁcer in. the sars:.
vice of Government and includes a medical practitioner declared, by
a general or special order of the Staté Government to be a med1ca1

officer for the purposes of this. Act; .,

e m&ghcal officer in. charge”, in. . relatlon to, any . psychlatnc
hospital or psychiatric nursing home means the medlcaI officer who
for the time being, is in charge of £hafo,hgsp1t.a1* or nur..smg)hame_,;

sits - n1(k) s taedieal practitioner”:means & person who;pessesses a
(wzrecogn1qed medmal quahﬁcatwn 8. deﬁned -y

£y eey sayt s

ct, 19'56 and Whose name”h s\,been entered 102 of 1958,

QReglster as defined in clause (k) of that sectlen o

() in. clause (h) of sub-sectlpn (1) .of, section 2 0f the Ind;an :
_ Medicine Central Council Act, 1970, and whose name has been 48 of 1970,
Ltwtey entexed nn -a StatenReglster oﬁ Ind1an qudlcme a8 def)ned in

s Rinfial)

ll

_ (m.)i 1nm'clause (g) of sub sectlon (1) of § Mtlop 2 0 ,_‘ the
, - N Homoeopathy Central Cotneil Act, 1973, and whose narie has 59 of 1973.
! been‘ertered in’a: State Registériofi Homodopath ‘f-'as déﬁned in

clalise (’L) Of sub SeCthIl (1) of tha fseetion

3 (l&"‘mentally 111 iferson" nieans a’’ person who is i’ need of
trea’tment lby veagofi’ of ahy ‘mental disorder othHer: than ment'al re-
ot ktardatmnr b » gyl ()

C(m)’ “mentally i1l prlsoner” mean ‘mel}’tally 11 (‘ﬁerson for
whose detention in, or removal 6, 4 Peychiatric hospital, psfchiatric
nursingyhome, jail-or fether:place-of! safe custody;: an:: ordemreferred
to in section ‘77 s been made

AT E RN AR SN a;\;i{;“‘g
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(n) “minor” means a person who hqq not comp}eted the age ¢ of

eighteen years; o a X
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(o) “notxﬁcatx@n” means a' notxﬁcatlon pubhshed in -the? Oﬂ‘mal

. (P.) “prescribed” means prescribed by rules made under , this

! i(q) “psychiatric hospital” or “psychiatric nursing home” means
- a hospital:or, as the case may be, a nursing home-established or-main--
tained by the Government or any other person for the treatment. and
care of mentally ill persons and includes a convalescent home estab-
" lished or ‘maintained by the Government or ‘any other person” for
such mentally ill persons; but does not inclilde any general hospital
or general nursing home established or maintained by the Govern-
rnent and which pr0v1des also for psychlatrm serv1ces, )
(r) “psychlatrlst” means a medical practltloner possessing a
post-graduate ‘degree ‘or diploma in psychiatry, recognised’ by the
Medical Council of India, constituted under the Ind1am Medical
©'Council  Act, 1956, and 1nc1udes, in relation to any State,’ any medi-
" eal ‘officer Who havmg regard to his knowlédge and experience in
rsychlatry has been declared 'by the Government of /that State to
“he 4 psychiatrist for the purposes of this"Aet; "

102 of 1956.

(s) “reception order” means an order made under the provi-
© slons of this Act for the admlssmn ‘and’ detentlon of a mentally ill
o person in a psychlatrlc hOSp1tal or psych1atr1c nursmg hom(e

(t) “relative” 1ncludes any ‘person:telated to the menta]ly it
person by blood marrlage or adoptlon

() “State Government” in relation to a Union’ terrltory, meang
., the Administrator thereof.

BRI

CHAPTER II

MENTAL HEALTH AUTHORITIES

3. (1) The Central Government shall establish an Authority for men-
tal health with such designation as it may deem fit.

"i(2) The Authority established under sub-section 6)) shall be sub—

ject to the supermtendenoe d1rect1on and control of the Central Govem-v
ment

CE

: (3) I'he Author1ty established under sub-séction (1) shall_' GRS

(@) be in charge of regulation, development, dlrectron and co-~
ordination with respect to Mental Health Services under the Cen-
tral Government and all other matters which, under this Act, are

‘the concern of the Central Government or any ofﬁ‘cer or authorltv :

subordmate to the Central Governmient;

(B) supemse the psychiatric hospitals and ‘psychiatric nursing
homes and other Mental Health Service Agencies (including places

control of the Central Government;

(c) advise the Central Government pn all matters relatmg to
‘mentg] health; and

S

in which mentally ill persons may be kept or detamed) under the

Central

Authority
for Men-
tal Héalth‘
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‘i (A digcharge sneh xgthen:‘ﬁmti@nsa;«with respect to mattets relat-
ing to mental health as the Central Government may require.

il yplanation.—For the ‘pufposes of this ‘séction and section 4, “Mental
Health Services” include, in addition to psychiatric hospitals and psychia-
trig. nursing.Homes, observaﬁ@n wards, day-care centres, inpatient treat-
mght-dn.general hospials;: ambulatory treatment: facilities -and -other faci-
hmeﬁ, gonvalescent homes and- half-way-homes. for meéntadly -illi peisons.

4, 1) The State Government shall estgblish an Aubhonty for mental
health .with sueh demgnatlon ay.it may deem fit,

(2) The Autherity estabhshed under sub-section (1) shall be subject
to the superintendence, direction and control of the State Government.

‘k:_;%-;(&),'"The:Author.ity established under sub-section (1) 5hall-—

L (a)l be in charge of. regulatlon development. and. .co-qrdmatlon
with ‘respect to Mental Health Seryices under, the State Gevernment
' an@ a11 other matters which, under this Act, are the concern of, the

State Government or, any, officer or anthority. sybordinate to the S;tate
Government

“ (b) supervxse the, psychla,tnc hospitals and psychiateic J;;fu,rsing

homes and othex_',Mental Health Service Agenc;ue‘s (;,ln,clughng pJ,aces
in whlch mentally ill persons may be kept or detamed) under the
control of the State Sovemnment;.

(c) advise the State Government on all matters

relatin»gi to
...Jaental health; and '

(d) discharge such other functions with i*espeét to ntatters i‘ﬂat—
ing to mental health as the.State opernment may require.

'CHAPTER HI
PSYCHIATRIC HOSPITALS AND PSYCHIATRIC NURSING HQMES

S. (1). The Central, Government may, in. any part of Jndig; or-the

- State Government may, within the limits, of its . gnrlsdmhpn, establish:.op

iathtain psychlatrlc Hospitals or psychiatric nursing homesg for the;, ad_
mission, treatment and care of mentally ill persons at such places as it
thinks fit; and . separate:psyehiatric hospitals and psychiatric. nusing
homes may be established or maintained for,—

(a) th@se who are under the age o’f sixteen years;

(b) those: who..are. addicted: te alcohol or otiher drugs. which lead
to behav1oura1 changes in a.person;

(¢) ; those. who. have beeri convicted-of any offence; afid

(d) those belonging to such other class:or. category of persons
as' may be prescribed.

(2) Where a, psychiatric hospital or . psychiatric . nugsing . home is
estabhqhed or maintained by the Central Government, any reference in

faopiide
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A AR to THE SEfte Government sHall, iy Peldtibn to ‘suck Hosfital ot
’fﬂii?éing “Hotne, 'bd evnstitied ‘as & reféi'encef %o tﬂe Cehﬁ&?‘@o%ﬁnméh‘s\f

6. (1) On and after the commencemenf of th15 Act no person shall
'éé’tébhsh ¥ rinintati & psychiatfic hospitﬁl of, P8 chlafﬁc nurﬁfﬁi Home
rildss e hold“s & valid Tictee ghatited ‘to him undei ﬁifg Aéf -

Provided that & “psy¢hiatite hosprfél or psychla‘tfic mrfg g “héite
(w“l’fefher ealted asylum oF By afy other wamé) 1idshsed by the Céiitral
Government ox any State Government and. maintained as such imme-
diately before the commencement of this Act may continue to be ‘main-
taiwedy axnd.shall ‘be::deemed to:be a licensed psyehiatric hogpital or

- figensesh psychiattic mursing home, as the case may b8, under: this: Acky—
e (@) fox a petiod of three monthsls from, suéh..seoﬁiménéerﬁéﬁﬁ or

By it an appI icatiori fiisde ‘ifl Accoyddnde \méﬁ sHotion T 85F a

litenice fs pending on the expiry of the pe‘rl‘éd specified tn cYéﬁs@ %&), ;

"I the d‘ISposaI of ‘Such application, :

(2) Nothing contained in sub-section (1) shall apply to a pSychlatric

Hospital oF psyclifatri¢ nursing Bomve establistied of mamta‘i’ned by the

Central “Govéramient or a State Covertinent,

3. (1) Every person who holds, at the commencement \,_of this. Act, a
valld 11cence authorlslng that person to.. establ h .or, ma,1 ,ftam any psy-
chiatric hospltal or psychlatfhc nursing hotne, sha]l, if’ t°ﬁe sal(il person
.- intends . to- establishhier continte ther maintemanee. of such hospital or

nuivsing -horite: after: the expiry.of the period: referred: tonini clauge (@) of
the prowviso- to swh-section (1) of seetionw6, make; -at.least one:.aoonth

;. heflore: the expiny of sueh: periods an applieation to, the: Heensing) autho-

tity: fon, the: grantiof ‘4. fresh. Mednee: for the esteblishmeént op rﬁainte- :

namee: of stiol hospital or nursing heme;:ag:the case. may-be:

RS

(2) A petson, who intends to establish or ma1nta1n,,.g‘£€e1" fﬁé'ffém—
‘mencement of this Act, a psychiattic hospital or psychEatric nursing
home, shall, unless the said person already holds a valid. licence, make
- a app}ica‘elon to: the licensing autherity forithe grantiiof a. mtenmz

(3°) Every application under sub-section (I) or sub—sectlon (2) shall
- beydiosuch; forme and e accompanied by such: fee 2 mayi; od pﬁ%crlbed.

8 Om zseeeipt of an-applitation under: sectzon '3 ‘thes. lrcenm@g aacﬁho-
ﬁtyt shall whake such inguiries af it may deent it éﬂd Whéi‘e it i§ éamﬁed
at—

{ay the éstablishifient: o iaifteliancs of 1he pSycHitME H05p1ta1
or psychiatric nursing home of the: continuarics v s MYiATERHNCE

: of any -such hospital or nursing home estabhshed before the com-
fﬁénéerﬁenﬁ of tHis A&t f§° ﬂecesSary,

(O the -applicant: is. in a- positiow fe prémdé‘ the. hitiitium faci-
litles prescribed for the admlssmn treatment and-‘eafé"6# mentally
i persons, and : Coi

@y the tsgyclﬁatnc hospital of psychiatiie Giins
be under the charge of a medicat oﬁ%cerlw}l

1s a ps chlatrist

Estab-
lish-

ment or
mainte-
nance of
psychia.
tric
hospitals
o pspetifa

Frs Lol b
nuf$ing

horey !
oinly with
licence,
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Grant or
refusal
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it shall grant a licence..to the applicant in the prescribed form, amd,
where it is.not so,satisfied, the licensing authority shall, by order refuse
to grant the licence applied for:

Prov1ded that before makmg any . ‘order refusing fo grant a 11cence,
‘the licensing; authonty sha]l"glve to the applicant a reasonable oppor-
tunity of being heard and every order of refusal to grant a licence shall
5et out therein the reasons for such refusal and such reasons shall be
communlcated to the apphcant in ‘such manner as may be prescmbed

9 (1) A'licence shall not be transferable or her1tab1e

(2) Where a 11censee is- unable to functlon as such for any reason or
where a'licensee dies, the licensee or, as the case may be, the legal repre-
_ sentative of such 11censee shall forthwith report the matter in the pres-
“cribed manner to’thie licénsing authority and hotwithstanding anything
- contained in sub~sect1on (1), the psychiatric hospital or psychlatrxc nuye-

.sing home concerned may continue to be maintained and shall be. deem-

‘ed to be a hcensed psychiatric hospital or licensed psychlatrlc nursmg
home, as the case may be,—

. (a) for a period of three ‘months from. the date of quch report or
“in the case of the death of the licensee, 4‘rom the date of his death, ,or

(b) if an application made in accordance with sub-section (3)
for a hcence ‘is pending on the expiry of the perlod spec1ﬁed in
- clause (a) t111 the dlsposal of such’ apphcatmn '

G (3) The legal representative of the licensee referred to in: sub-eectmn
(@), shall, if he' intends to ‘continue the maintenance of the ‘psychiatric
"« hospital or psychiatric nursing home after’ the expiry of the period refer- -
 red: to-in sub-section (2), make; at least one month before the expiry! of
~*such period; an- application to: the licensing authority for the grant ofi a

fresh licence for the maintenance of such:hospital or nursing:-home, as
the case may be, and the provisions of section 8 shall apply in relation

) ’co such apphcatmn as they apply in relat1on to an apphcatlon made

under sectmn 7

(4) EvVety licence shall, unless revoked earlier under sectlon 11 be

~ valid for a period of five years from the date on which it is granted.
Y e N i - : R S

i (5) Aclicence:may be renewed, from time to time; on an application
made in that behalf to the licensing authority, in such form and accom-
--panied. by: suich: fee, as may be prescribed,; and every:suchi’application
--shall be madeinot less than one year before the date on which bhe perlod
of validity of the licence is due to expire: i

- ;. Provided that the renewal of a licence shall not be refuséd unless the

hcensmg authonty is satisfied that—

@ the 11censee is not in a position to prowde in. a psychlatrlc

hospital or. psychiatric nursing home, the minimum facilities pres-

. . cribed -for the. adm1SS10n {reatment and care thereln of mentally ill
, persons; or S ; 1

Tl o {
| (ﬁ) the licensee is not in a position to provide a medical ofﬁcer

P ychlatrl(. ny,rslng home, or
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" - (#it) the-licensee has contravened any of th,e provisions; of:v, this
- Act or any rule: made thereunder:. -

10 Every psychiatric hospital or- psychiatric nursing hcme shall be
maintained in such manner and sub]ect to such conditions as may be
preseribed. : A ‘ 4

oM ey e By

Cangs

11, (1) The licensing authority may, without pre]udlce to any other
penalty that may be 1mposed on the 11censee by order in wr;tmga revoke
the licence if it is satisfied that— : |

(a) the psychlatric hospital or psychiatrlc ‘nursing hpme 1s not
being maintained by the licensee in accordance with the provisions
of thls Act or the rules made thereunder; or o

(b) the maintenance of the psychiatric hosp1ta1 or psychlatrie
- nursing home is being carried on in a manner detrimental to theT
‘moral, mental or physical well-belng of the 1npat1ents thereof

Prov1ded that no such order shall be made except after giving the:
licensee a reasonable opportunity of being heard, and every such'order
shall set out therein the grounds for the revocation of the liceriée and:

such grounds shall be communicated to the hcensee in such manner as ‘

may be prescribed. |

(2) Every order made under sub-section (1) shall contain a. direction.
that the inpatients of the psychiatric hospital or psychiatric nursing-home
shall be transferred to such other psychiatric hospital or psychiatxic.

nursing home as may be specified in that order and it shall also contain

such provisions (including provisions by way of directions) as to the
care and custody of such inpatients pending such transfer. .

(3) Every order made under sub-secti011:'(1) ”s’hall‘ta"“ke effect,—

(a) where no appeal has been preferred against such order
under section 12, immediately on the expiry of the period prescribed
for such appeal; and

' (b) where such appeal has been preferred and the same has
been dismissed, “from the date ‘of the” order of such dismissal,

; 12. (1) Any person, aggrieved by an order of the 11cens1n~g: -authority:
i _ refusing to grant or renew a licence, or réevoking a licence, may, in such.
manner and within such period as may bc prescribed, prefer an appeal
| to the State Government: ' |

Psychia~
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¢ Provided  that the State Government 'may entertain an 'appeal pre-
ferred after the expiry of the preseribed period if it is satisfied that the

appellant was prevented by sufficient cause from preferrlng the appeal
4n tmw. L

' (2) Every appeal under sub sectlon (1) shall be made in g.ggh ;fg);}'g
and be accompanied by such fee as may be prescribed.

13. (1) An Inspecting Officer may, at any time, enter and inspect any
psychiatric hospital or psychiatric nursing home and require the produc-
tion of any records, which are required to be kept in accordance with
the rules made in this behalf, for inspection: '

Provided that any personal records of a patient so inspected shall be
sing %§ »kept cqnﬁdential except for the purposes of sub-section (3). '

and
v1s1tn;5~f:__: (2) The Inspecting Officer may interview in private any patient
of pa~ xeceiving treatment and care therein—

eiel.l.gb\ TN

:Fen (q) fpr the purpose of 1nqumng inte any complamt made by or
‘on behalf of such patient as to the treatment. and care, .or

(b) in_ any case, where the Inspecting Oﬁ’icer hag reasqn to be-
e 13 al; any 1npat1ent is not recelvmg proper treatment and care.

'(3) Where the Inspectmg Officer is satlsﬁed that any 1npat1ent in a
mmh;gtmg hospital or psychiatric nursing home fs naot receiving proper
tseatment; and, care, he.may repert the matter {o the llcensnlg authgnty
and thereupen the licensing auythority may issue such divection ag.if may
deem fit to the medical officer in charge or the licensee of the psychiatric
hospital, or, as the gase may he, the psychiatric nursing home angd gvery
spahy medieal officer in charge or licensee shall he boqn@ to.. somply WLth
'smh direetions. | : '

Treat- o 14 Provision shall be made in every psych1atmc hesp;t,a]. q;; pgy,f:
ment of chiatric nursmg home for such facilities as may be prescribed for the
;::;ents treat_rnent of every mentally ill' person, whose condition does not warrant
) his admission as an inpatient or who, for the time being, is pot-undes-
going treatment as inpatient.
L B CHAPTER IV
;Ag}g\qgsmm AND DETENTION IN PSYCHIATRIC HOSPITAL OR
PSYCHTATRIC NURSING HOME '
‘ . Part I
Admission on voluntary basis

Request 15, Apy petson. (not being a minor), who considers himself to be a
?y major  mentally ill person and desires to be admitted to any psychiatric hos-
or
admissiog. - pital.or psy,ehlatmc nursing home for treatment, may. reqyest the nﬁledjpal
& volun- oﬁﬁ@er in. eharge for bemg admitted as a voluntary pa‘clennt CEia
patient. - . o B T S
tary
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16. Where the guardian of a hiifie¥ considers such minor to be a men-
tally ill persen and desires to admit such minor in any psychiatric hos-
pital or psychiattic nursivig hiorie fof treatment, He may request the

.. medical officer in charge for admitting such minor as a voluntary patient.

17 '(1) On receipt of a request under section 15 or section 16, the

medwal officer in charge shall make such inquiry as he may deem fit

within g period not exceeding twenty-four hours and if satisfied that the
applicant or, as the case may be, the minor requires treatment as an

-""'firr‘if‘pa:tient in the psychiatric hospital or psychiatric nursing heme, he may
“adiidt thevein such applicant or, as the case may be, minor as a veluntary
- patient. -

(2) Every voluntary patient admitted to a psychlatrlc hosp1ta1 or

:! psyehiatric nursing Home shall be bound to abide by sueh regulations
~&§ tiay be madé by the niedical officer in charge or the licensee of the
'psyéhla’erlc hospital or psychiatric nursing hoine. ;

- 18.-(1) The medical officer in charge of a psychiatric hospltal or
pSychlatrlc nursing home shall, on a request made in that behalf,—

(@) by any voluntary patient; and

"~ (b) by the guardian of the patient, if he is a minor voluntary
pétlenty .

discharge, subject to the provisions of sub-section (3) and withlh
twenty-four hours of the receipt of such request, the patient from the
‘Ppeychidtric Wospital or psyehiatrie nursing home.

(2) Where a miner voluntary patient who is admitted as an itipatiext
in any psychiatric hospital or psychiatric hursing home attains majority,
the medical offieer in charge of such hospital or nursing home shall, as
soon as may be, intimate the patient that he has attained majority and
that unless a request for his continuance as an inpatient is made by
Himd Withifh & period of ofie month of such intimation; he shill Be dis-
¢harged, and if; before the expity of the said period; no reéquest i§ made
ts" the medical officér in charge for his continuamee as an ipatient; He
shall; sulsjéect to the provisions of -subssection (3), be discharged on the

eXPity 6f the @id petiod.

(3) Notwithstanding anything contained in sub-section (1) or sub-
section (2), where the medical officer in charge of a psychiatric hospital
or psychiatric nursing home is satisfied that the discharge of a voluntary
patient under sub-section (I) or sub-section (2) will not be in the
interest of such voluntary patient, he shall, within seventy-two hours
of the receipt of a request under sub-section (1), or, if no request under
sub-section (2) has been made by the voluntary patient before the expiry

of the peribd ‘merntioned in that sub-section, within seventy*twe heurs

of such expiry constitute a Board consisting of two medical officers and
sébk il§ opinibh as t6 whéther such volusitary patiélt néeds further
treatment and if the Board is of the opiftion that such volurntary patient
needs further treatment in the psychiatric hospital or psychiatric nursirx
home, the medical officer ‘shall not discharge the volufitary patlent but
continue his treatment for a period not exceeding ninety days at a time.

patients. -

Dis-
<harge 8t
voluntary
patients.
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| - Part II

. Admission under special circumstances -

\dmis B (') 1) Any mentally ill person who does not, or is unable to, express

sion i0f. - his willingness for admission as a voluntary patient may be admitted

i mentally

: i1 per- ~and kept as an inpatient in a psychlatrlc hospital or psychlatrlc nursing

i sotig” @»# “-home on dn applicatién made’in that behalf by a relative or a friend
under of ‘the mentally ill person if the medical officer in charge is satisfied that

“in the 1nterests of the mentally ill -person it is necessary so to do:

Prowded that no person so admitted as an 1npat1ent shall be kept in
- the: psychiatric hospital or psychiatric nursing home as an inpatient for
; a pemod exceeding ninety days except in accordance with the other pro-

! v181ons of this Act. ;

2). Every apphcatmn under sub-section (1) shall be in the prescnbed

wform and be accompanied by two medical certificates, from two medical

practitioners of whom one shall be a medical practitioner in the service '

of Government, to the effect that the condition of such mentally ill
71 persofi is such that he should be kept under observation and treatment
B as an inpatient in a psychiatric hospital or psychiatric nursing home: -

Provided that the medical officer, in charge of the psychiatric hospital
«or psychiatric nursing home concerned may, if satisfied that it is proper
so to do, cause a mentally ill person to be examined by two medical
practitioners working in the hospital or in the nursing home instead of
requlrmg such certlﬁcates

3) Any mentally 111 person admltted under sub-sectlon (1) or his
relative or friend may apply to the Magistrate for his discharge and the
Magistrate may, after giving notice to the person at whose instance he.
was admitted to the psychiatric hospital or psychiatric nursing home and -
after making such 1nqu1ry as he may deem fit either allow or dismiss

the apphcanon

(4) The provmons of the foregomg sub-section shall be without

preJudlce to the powers exercisable by a Magistrate before whom the case
of a mentally ill person is brought, whether under this section or under

any other provision of this Act; to pass a reception order, if he is satis-
‘fied that it is necessary so to do in accordance with the relevant provisions
of this Aet, '

, Parr III
R:e"ceptiooz orders

A——Recepmon oldeTs on applwatzons

Applica- ' 20 (1) An apphcatlon for a receptlon order may be made by—-—-
tion for

- reception L (a) the med1ca1 officer in charge of a psych1atr1c hosp1ta1 or
order, - psychlatrlc nursing home, or :

; (b) by the husband wife or any other relatlve of the mentally
111 person - . , v ] _
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:(2) Where a:medical sofficer in .charge. of a psychiatric hospital or

psych1atr1c nursing home in which a mentally ill person is u.ndergomg
treatment under a temporary treatment order is satisfied that—

(a.) the mentally ill person is suffering from mental disorder of
-.such a nature and degree that his treatment in the psychiatric hospital
..0r, as the case may be, psychiatric nursing home is required to be
continued for more than six months, or .

(b) it is necessary in the interests of the health and personal

safety of the mentally ill person or for the protection of others that |

such person shall be detained in a psychiatric hospital or psychiatric
nursing home, ‘

he may make an :appli_cat:ion'to the Magistrate within the local limits of ‘

whose jurisdiction the psychiatric hospital or, as the case may be,
psychiatric nursing home is situated, for the detention of such mentally
ill“person under a-reception order in such psychiatric hospital or psychia-
trie nursing home, as the case may be.

 (3) Subject to the provisions cf sub-section (5), the husband or wife
of a person who is alleged to be mentally ill or, where there is no hus-
band or wife, or where the husband or wife is prevented by reason of
any illness or absence from India or otherwise from making the applica-
tion, any other relative of such person may make an application to the
Magistrate within the local limits of whose jurisdiction the said persen
ordinarily resides, for the detention of the alleged mentally ill person

under a reception order in a psychlatrlc hospital or psych1atr1c nursmg _

home , ,

“) Where the husband or wife of the alleged mentally ill person
is not the applicant, the application shall contain the reasons for the
application hot being made by the husband or wife and shall indicate
the relationship of the applicant with the alleged mentally ill person
and the circumstances under which the apphcatlon is being made.

. (9) No person,
(i) who is a minor, or

(it) who, within- fourteen days before the date of the applicas
tion, has not seen the alleged mentally ili person

’shall make an apphcatlon under thls sect1on

(6) Every apphcatlon under sub-section (3) shall be made in the
prescribed form and shall be signed and verified in the prescribed
- manner and shall state whether any previous application had been made
for inquiry into the mental condition of the alleged mentally ill person
and shall be ‘accomparied by two medical certificates from two medical
practitioners of whom one shall be a medical practitioner in the service
of Government.

+ ‘21, Every medical certificate referred to in sub-section (6) of section 20
ghall contain a statement,— .

.-{a) that each of the medical practitioners referred to in that
sub-sectlon has independently ' examined the alleged - mentally ill

Form and
contents
of medical
certifi-
cates,
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- pérgoncand hes formed his - opinion on the basis of.. his oWn éﬂaser—
cooyations and from the partioulars communicated: to hlm,: and:

(b) that in the opmmn of each such medlcal pract1t1oner the

-dteged mentally ill person is suffering from mental disorder of such

.. & pature and degree as to warrant the detention ef such person in a

psyehiatric hospital or psychiatrie -nursing home and.that:sueh. deten-

tion is necessary in the interests of the health and personal safety of
that person or for the protection of others.

22, (1) On receipt -of an applicationt dinder stib:section (2¥ of -gection
26, the Magistrate wiay make a réception order, i he'is "séﬁéﬁé‘d tHub—

(i) the mentally ill person is suffering from mental disorder
¢f such a rature and degree that it is necessary to detainy Hirwith 2
pSychiatric hospital or psychiattic nursing home for trestment; oF

(#) it is necessary in the interests of the health - a:nd personal
safety of the mentally ill person or for the protection of others that
he should be so detained, and a temporary treatment order would
‘not be adequate in thé ¢ircumstances of the dase Pﬁ‘d it s n‘ecéssiary
to malke a reception order.

-(2) On receipt of an application uynder waseCtion‘ 3) of .seotioh 2&,
the Magistrate shall consider the statements wmade in the application

- and the evidence of mental illness as dis-closed.by.the‘ medieal certificates:

(3) 1t the Maglstrate considers that there are suﬂicxent grounds for
_ proceedlng further, he shall personally examine the alleged mentally 111
person unless, for reasons to be recorded in wr1t1ng, he thinks that it is
not necessary or exped'lent to do so.

(4) If the Mag1strate is satisfied that a receptlon order may properly

: be made forthwith, he may make such order, and if the Magistrate is,

not so satisfied, he shall fix a date for further con51derauon of the apph-
cation and may make such inquiries concerning the a].leged mentally -
ill person as he thinks fit. : :

(5) The notice of the date fixed under sitb-section (4) shall be ‘given
to the applicant and to any other person to whom,in the opinien of the
‘Magistrate, such notlce shall be given.

(6) If the Magistrate fixes a date under sub-section (4) for further
consideration of the application, he may make such order as he thinks
fit, for the proper eare and custedy of the alleged: men"tally A4 per*son
pending disposdl of the application. . o

(7). On the date fixed under sub-seetlon (4), or on such further date
as may be fixed by the Maglstrate, he shall proceed  to con31der the.. '
apphcatlon in camera, in the preSence of:— v L

(i) the applicant;

(@) the alleged tehtally i1 per’éon Gfilegs the M’égls’t'i‘éfe 1ﬁ~°hls
 discretion otherw1se directs); F

(itt) the pérson who niay be appointed by the: alleged‘ mentally
111 petson to- represent hivw; aifig
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(i) such other persor as the Magistrate thinks fit,

-and if the Magistrate is satisfied that the alleged mentally ili person, in
relation to whom the application is. made, is se mentally-ill that in the

interests of the health and personal safety of that person: .or for the |

Rrotectlon of others it is, necessary to detain him in a psychiatric hospital
er pgychmtrlc nursmg hgme for treqtment he may pass a reception order

-for that purpose and if he is not So satisfied, he shall dismiss the appli- ‘

cat1on and any such order may provide for the payment of the costs of
the inquiry by the applicant personally or from out of the estate of the
mentally ill person, as the Magistrate may deem apprqpriate

5 (f ’ (§) If any apphcatlon is dismissed under sub-sectwn (7), the Mag&cu
t;'at‘ .sha],l record the reasans for such dismissal and a copy of the order
oe furnlsh.ed to the applicant.

B ——Receptwn orders on productwn of mentally 'Lll persons before
Magistrate

23. (1) Every officer in charge of a police station,—

" (@) may take or cause to be taken into protection any' person
found wandering at large within the limits of his station whom he has
"' reason to believe to be so mentally ill as to be incapable of taking
‘care of h1mse1f and

(‘b) shall “take or cause te be taken m’co protecfnon any’ persnn
- within the limits of his station whom he has reason to beheve to be
wh f'daxngemus by TEason of men’aal illness.

(2). No person taken into protection under sub-section (1) shall he
djgtamed by the police without being informed, as seon as may he,. of the.
grounds for taking him infe such protection, or where, in the opinion
of the officer taking the person into protection, such person is not: capahle
of understanding those grounds without h1s relatlves or frlends if any,
belng informed of sueh grounds.

@) EVGEy person who is" taken into protection and detained: under
th1s section. shall be prodused hefore the mnearest Magistrate withim a

Powers

ang
duties of
police
officers

in

respect of
certain

period of twenty-four hours of taking him into such protection excluding

the #ime neeessary for the journey from the place where he was taken
_into such proteetion to the Court of the Magistrate and shall not be detain-
ed ‘beyond the said perlod without the authorlty of the Magistrate.

4. (1) If 5 person is produeed before a Magistrate wnder subrseetmn

(31) of section 23, and if, in his opinion, there are suﬁ’iment gr@unds for

pr_oceedmg further the Magmstpate shall—

(a) examine the. person to. assess his capacity to undserstami,
. (D) cause himy{n be examined hy a medical officer, and

(c) make such inquiries in relatlon to such person, as he may
deem necessary. :

) After the completion of the proceedings under sub sec'elon (1'

the Magistrate ‘may pass a receptmn order authorising the detention o:fi

Procedure
on pro-
duction of
mentally
ill person.
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Order in -
case of

mentally '

il1 person
cruelly
treated
or not
under
proper
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control,

the said person as an inpatient in a psychiatric - hospital or: psychiat
nursing home—— <

H‘»M‘
RER S

(a) if the medical ofﬁcer certifies such person to: be a mentally
in person, and . : St L

- (b) if the Magistrate is satlsﬁed that the sa1d person""””
tally ill person and that in the interests of the health and pe rsvonal
safety of that person or for the protect1on of others, it is necessary

to pass such order:

Provided that if any relative or friend of the- mentally 111 persen
desires that the mentally ill person be sent to any particular licensed
psychiatric hospital or licensed psychiatric nursing horne for, treatment
therein and undertakes in writing to the satisfaction of the Maglstrate
to pay the cost of maintenance of the mentally ill person in such hospital
or nursing home, the Magistrate shall, if the medical officer in charge of
such hospital or nursing home consents, make a receptmn order for the
admission of the mentally ill person into that hosp1ta1 or nursmg home
and detentlon therein: , -

Provided further that if any relative or friend of the mentally ill-
person enters into a bond, with or without sureties for such amount as
the Magistrate may determine, undertaking that such mentally ill. per-
son will be properly taken care of and shall be prevented from doing
any injury to himself or to others, the Magistrate may, instead of making
a reception order, hand him over to the care of such rélative or friend.

25. (1) Every officer in charge of a police station; who has reason to
believe that any person within the limits of his station is mentally il
and is not under proper care and control, or is ill-treated or neglected
by any relative or other person having charge of such mentally ill per-
son, shall forthwith report the fact to the Maglstrate w1th1n the 1 al
limits of whose jurisdiction the mentally ill person re51des I ’

ciat -

(2) Any private person who has reason to believe that any person: ‘is
mentally ill and is not under proper care and control, or is ill-treated

- or neglected by any relative or other person having charge of such men-
tally i1l person, may report the fact to the Magistrate within the local

limits of whose ]ur1sd1ct10n the mentally ill person resides.

(3) If it appears to the Magistrate, on the report of a pohce oﬁicerx
or on the report or information derived from - any other person, or
otherwise that any mentally ill person within the local limits of his juris-
diction is not under proper care and control, or is ill-treated or neglected
by any relative or other person having the charge of such mentally i1l -
person, the Magistrate may cause the mentally ill person to be-produced
before him, and summon such relative or other person who is, or who
ought to be in charge of, such mentally ill person,

(4) T such relative or any other person is legally bound to maintain

the mentally ill person, the Magistrate may, by order, require the rela-
tive or the other person to take proper care of such mentally ill person
~ and where such relative or other person wilfully neglects to comply

with the said order, he shall be punishable with ﬁne which may extend
to two thousand rupees, ,
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3 of 1900.
45 of 1950,
46 of 1950.
62 of 1957,
2 of 1974.

4 (5) | Hrcthvene »iss rio: person vlegally dhsund »itovmainthirs the irheitally:ill

person, omifnthe;person Jegally bound to' maintain: the mentally ikl - per-
son refuses or neglects to maintain such person, or if, for any other rea-
son, the Magistrate thinks fit so to do, he may cause the mentally ill
person to be produced before him and, without prejudice to any. action
that may be taken under sub-section (4), proceed in the manner
provided in section 24 as if such person had been produced before h1m
under sub:section’ (3) of settion 23. :

T

-mentally ill - persons.

——-Further promszons req,,,.dmg admzsswn and _detention of. certain

26. If any DlStrl(lt Court holding . an mqu1s1t10n under Chapter VI
re«ardmg any person who is fouhd 1o be. mentally il is of opinion. that
it is necessary so to do in the interests ‘of such person, it ma’y by order
dmrect that, such::person:shall be admitted - and kept. as an* 1npat1ent in a

psychiatrie. hospital:: ror :psyechiatric- nursing -home :and-every * stieh: order
may be varied from time to time or revoked-by the District Cotirs, -

*27. ‘An order urider séction 30. of the Prlsoners Act 1900 or. under
section 144 of the Air Force Act, 1950 or under section’ 145‘ of the' Army

~Act, 1950, or .under section. 143 .or section. 144 of the. Navy :Act, 1957, or

\.umder usectmn 380.or. seation 335 of the. .Code of: Crlmlnal Procedure . 1973,

adliregting . the reeeptmn -of .a..mentally-. Al ‘prisoner. into.any . pﬁyc}uatrlc
-hospital. ar psyehlatr,lc ,nurslng home, shall be. su{ﬁment authority ' for
the admission of such person in such hospital or, as the case may. be;:such
nursing home or any other psychiatric hospital or psychiatric nursing

shome  to Whlqh -such -person may be: lanully transferrdéd - for de’centlon

therein,

28. (1) When any person alleged to be a mentally ill person appears
or.is brought hefore ;a- Magistrate under: section 28 ~or section 25, the
~Magistrate smay; “by- order: inwriting, Lautherise ’ the' de’ceriﬁ(’)r‘l‘:‘ '6f the’
alleged mentally ill person under proper medical ¢ustody ih an ‘obserea.
tion ward of a. general hospital or general )lurslns{ home or, psv(hiatrlc
hospital or psvchratrlc nursing home or in anv. oftber suit- 9
such” perrod not exceedmd ten days as’ the Maglstr_te I

“necessary’ for e'nabhng any medlcal ofﬁcer to determine wheftherb a medlcal

ceruﬁcate in respect of that alleged mentally ;11 person may p1~ope*ry
“be given’ under clause (a) of, sub-section. @) o Secthn 4. .

TIIRN R

(2) The Maeustrate m'w frorn tlme to time for the purpose men.
-tioned inisub-seotion' (1);' by order in wnting, aufhomse such further
-detention-of - the :alleged- mentally ill person for per ods not exceeding
sten~davs- at a- time as he: may deem neéeSsary T SUam T

hmedee} that no- person shall be authorlsed to: ha
this sub-section for a continuous petriod exceedmg ‘thirty” days in the
agorepate

29. Whenever any reception order is made by a Maglstrafe under
-gection .22 section .24 .or section .25 he:may, for-reasons to bé recorded
In writing, . direct that:the men’rally ill. person in<vespect -of whom the
order is made may be d tdmed for such period not-exceeding: thlrty davs
68 Law—22
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his remo-  |irinfsuch.place: asihe may.deem;apprapriate; pendpng the .removal ‘of such
Vil_ to pSY-  _yperson to:a- psych1atr1c hosp1ta1 or: psych1atr1c nursmg ‘hopaesss o
chiatri
hospirt:I & iR b o o ; .
Or psy- . ¢ b
chiatric Crer ; O: ¢ el h &y
nursing e, A ] o
‘D.—Miscellaneous provisions in relation. to orders under this. Chapter
Time and 30, Where _any order under this Chapter is required to be made on the
manner of - hasi¥ of a'medical certificate, ‘such’ ‘order”’shall’ not be ratde unless the
medical person who hag signed the’ miedical certlﬁcate or where such order is
te;zm(l)r;a- - _required to be made on the basis of two medical certificates, the signa- ’
mentally “tory of ‘the respectivie certificates, has cert1ﬁed that he has personallv
ill person - 'examlned the alleged mentally, 111 person-—_; o e
SR B (’L) in the case of an order made on-an. apphcat1on not earlier
° than ten <¢lear-days lmmedlately before the- ‘tdate on Wh1c.h-. such
appheatmn is made; and:: 1. . o a3 b ot
- ¢ _(§) in any other case, not earlier than ten clear days 1mme-
L dlately hefore the ddte of such, order:

a leged mentally 111 perSOn Jndependently of the srgnatory of the other
’f’certlﬁcate N

Authority ‘=\.31 A 1ecept10n order made'under thls Chaptev- sha]l be éufﬁment
for recep- authority—
tion order.

(’L) for the, apphtcant or amy person .aythorised by him, or

e

(n) oin the fcase -of a. reoeptrlorﬁ order: made otherwiss than : on an
application, for: the person authorlsed SO ; to doI by the=
making the‘order, ~- L '

'to take': the mentally ill person to the place"mentloned in such” .orde/r or
for hlS admission ‘and treatment as an 1npat1ent in the psychiatrie -hes-
~ rpltal or psychiatric nursing home spemﬁed in the order OF, -as. the case
“may be [or hrs admlsmon and detentlon therein, or 1n any psych1atr1c
hospltal or psychlatrlc nursmg home to Whlch he _may be removed
accordance with the provisions of this Act, and the medical ofﬁcer
charge shall be bound to comply w1th such order

in

':Plowded that in any- cage- where the: medlcal ofﬁceL in: chalge firids

_accommodatmn in the psychiatric hospital or psycHiatri¢ nursing home
inadequate, he shall after-according atmission;' intimate : that fact fo

the Magistrate or the District Court which passed the order and there-
Jupan the, Magistrate or the Bistrict-Cotirt;-as- the ‘case mav be fshall pa':s
such order as he or it may deem fit: il
Provided further that every

reception order shall ceas.e' to. have
effect———_ ' . :

g (a) on’ the expiry of" thlrty days from the date on whlch 1t Wae
made unless within that: perlod the mentally ill persOn has been
admitted: to the place entioned therean and "




or 1857’ | Méntal Healih, ‘ T &

(b) on the discharge in accordance W1th the prov1s1ons of thls

Act of the mentally ill person
LI o 3

32 Every Maglstrate ‘or. Dlstrlct Court maklng a receptxon order :

shall forthwith send a certified copy thereof together with copies of the .
requisite med1cal certlﬁcates and the statement of partlculars to th,e
medical - Oﬂ“lcer in charge of the psychiatric hospital or psychlatrlc nurs
ing home to whlch the. mentally ill person is to be adm1tted

33. ',No Maglstrate or District Court sha]l pass a reception order for

the, admlssmn as an 1npat1ent to, or for the detentlon of any mentally’_

ill person in, any psych1atr1c hospltal or psychlatrlc nursing home out.
side the’ State in Wthh the Maglstrate or the ) Dlstrlct Court exercrses

]urlsdlctlon

tric hospital, or. psych1atr1c nursing home s1tuated in any other State may
be. passed if_the State Government has by general or. spec1a1 order
and after obtalnlng the consent of the Government of stich’ other State

authorlsed the Maglstrate or the D1str1ct Court 1n that behalf

Copy of
recep-
tion order

" to be sent
* to inedical

34. If, after the admission of any mentally 1]1 person'to an‘y psfy'cﬁ‘ia" :

tric: hospital - ozspsychiatric ‘nussing jaome under.a reception. order;it
appears that the order.. under, which he -was adn;utted or de }ned or any.. -
of the documents on the; basrs of which such order was made fis: defechve
or incorrect, the same may, at any time thereafter be amended  with |
thé- perriissiol ‘of the*Magistrate ot the Distriet Court by the person or
persons who signéd'the same and .upon suchscamendment, being.made,-.
the order shall have effect and shall be deemed always to have had effect
as if“it ‘had been or1g1nally maderas so amended, or, as the case bej the

documents ‘upon’ wh-ch 1t was’ made Had: been orlg'maﬂy furnlshed as sov

T L By upy daow \

amendem

i ERAR 3 s

3s. (1) Sub]ect to the provisions of th1s SECt’lon the Magrstrate may; Powqr

by order in writing (kereinafter referred to as the order of substitutiony
transfer the duties and responsibilities under this Act of the person-on
whose application a reception order was made, to any other person who
is willing’ to undertake thé same and such other person shall thereupon
be deemed for the purposes of this Acti to.be the petson on whose appli..
cation the reception ordet was made and all references in this Act to the

latter person shall .be, construed. accordingly:,

......

Provided that no such order of suhstitution shall absolve the person
upon whose application the reception ordér was made or, if he is dead,
his legal representatives, from any liability -incurred before the date of
the order of substitution, -

» (b) Before makm any order of subst1tut1on the Maglstrate shall
send a notlce ‘to the person on whose app11cat1on the receptlon order
was made 1f he Js ahve ‘and to any relative of the mentally in person
who, in the opinion of the Maglstrate shall’ have notice.

(3) The notlce under ; ‘b ’

personi’ in-Whose f[avour '1t is

.o+l Officdr

+ In charge.
Restric-
tion as

to .

“jy;u Dsychia-

: tric nurs-
ing homesg

' o T L . .. vinto which
Provided that an order for admission or detention inte orin-a psychla-

reception
order may
direct

i admission.

Amend-
ment of
order. of
.docu-
ment,

to apewcat o
point i

substitute : ;.1

for persog; i

upon
whose
‘appli-

. . cation
reception

order has
been
made,

.ctlon (2) shall spemfy the name of the
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of issue of the not1ce) on,. whlch ob;ectlons 1f any, to the makmg of
such- order shall b con51dered .

(4) On tHe date qpecaﬁed under sub- sect1on (d), or on any subse-
croan quei‘rt{daté 4o Which thé proceedings may e ad]ourne’d< the Mﬁgfstrate
“ " shall' consider- any objection made by any person 14 Whom ‘notice” was
o7 seftt; or by atly ‘othér ‘relative of the: ‘méntally il person “and - shh]l‘
' receive all ‘suchtevidénte - 45 'mdy be produced ' by<or-on’ ‘Behalfgs - any
- such person or Telative and after making suth ifiquity ay’ the Mapistrate'

: may deem fit, make or refrain from maklng the order of subshtutlon
}r(;\;lded that 1 I‘s_on on w se apph“ tion!' the receptlon
or&er ‘Wwas mad’e is dead and” any other person. is wﬂhng and i, in  the’
oplmon of ‘the l\(ﬂagxstrate, fit to und ake the dutles" ang” i'eSpon51-
b111t1es unéer this Act of the .former perSon, the Maglstrate sha’ll sub~
]ect to the provisions contained in the provmo to sub-section (1'), make

. an. Qrdey&f’o thatreﬁegt Lyt SR A

Ny sy Ry .

)

" trate §h e,p' eferencé_ to the. person who is the neirest r"atwe
of the menfally i1l person, unless, for. reasons t6 bé recorddd ih'writihg the*
Magistrate considers that givirig such prefererice will not b i the in-

terests of the mentally 111 person, A

6y The Mé stiate may*make stich : ordef for the payment of: thew
,s_ucosts ‘of ad’lﬁ‘ i ‘i~y dn&er th’iﬁ g&ction by any persorvor from’ rout ofr
o the éé{éfé.b)f fhéméntﬁliy 1]1 person as he thiri’ks S i (- ALNE RN P T S

! " VEOLTLANY sy il
(7)T Any nohce’ undxew Subr’sectlon (2{) may be sezm by post o b0
the. ‘15% knm a’dth‘essrofﬂthe xperson,«for Whom 1t 1s«umt@nded RUISEES
TSI VIO S i it

Officers 361 Iﬁd @y% ared Where & Oommlssmnerr of Policenhaa beenvaemnat%
competent all therpbwérgt arid vfunctions of-the Magistrate. -under-sections. 23, .24,,29

to exercise and 28 may be exercised or discharged by the Commissioner ‘of P.o -
ss:egs_ and all the functions of an officer in charge of a police station under
charge - thiscAet may es derschmg,ed by any pohce» oﬂ:’leer nOhb@lOW‘ thewrank of
functions -;;.. «.an lnspectonu e e A
ef Magin' S [T iy it b R H
*trate undeg::. A
Certajo-
sections. ”
CHZAP'I‘ER V
lePECTION, DISCHARGE, LEAVE OR*ABSENCEAND” REMOVAL” OF - MENTHELY 1L
PERSONS
v Parr I
' Iﬁépe'etidn : _
Appoint- 37 (1 The State Government or the Central Government
ment of may be, ‘
Visitors, nursﬂ{é

(9) The head of the. Med1ca1 Serv1ces ofixth,e State orrhls ’ nommeg
prefefa‘?lry a psyohlatxpét sHall Be' anex offl o'V1s1

SENY

ospita g ”nd psychxatlmc nursing homes 111 the State, _



45 of 1950.
46 of 1950.
62 of 1957,

2 of 1974.

' hOme a

_tivermonths, he- shall cease £o: hold: .office- as such V1s1tor' o 1

- 144101, .the.- NaVy ‘Acty- 1957, or. sectlon 330 -or. sectumf 335 ofwtlm Coderiof::

of 19671 ' Mental Health les

(3). The-qualifications.of- persons to be: eppointed as:. Visitors:: uhderi:
sub-seetlon (1) -and:.the terms and condmons ofr thelr appbmtmeﬁt shaﬂil(‘
be. such as may,_be preseribed..... - . . Conraong fo -

38. Not less than three Visitors shall, at least once in every month,  Monthly
make a joint inspection of every part of the psychiatric hospital or inspection
psychiatric nursing home in respect of which they have been appointed
and examine every minor admitted as-a* voluntary patient under section

17 and, as far as circumstances will " permit, every, other mqntally ill
pers()n admltted thereln and the order for the adm1ss1on of and the

by
Visitors,

regarcl"'to the management aitd cond1tlon of such hospité
) d of the mpatlents thereof: . v

Prov1ded that the Visitors shall not be entxtled to 1nspect any per-
sohal) records: of ‘ancinpatieiit - which- in' the- opmion of” the medmal’ ofﬁcer
in>chargé.are  confidentialifi riatire:- - S B a

Provided further that it any of.the Visit’ore does not}bpérticipete 1n
the: joint,.inspection - of . the-:psychiatric -hospitdl or :psychiatrie: Y&hréing
home i, respect -of :which he-was:appeinted:a -Visitorfom: thxee donSecu.'

39 (1y” Notwithstandiig anythmg contalned in section ‘38 where anyp” Inspection
of men-
person is detained under the provisions of section 144 of the Air Force tally il

Act, 1950, or:section 1451 of: the- Army- Aet, - 1950; oriséctiorn148) orndectibn . prisermerds: 12

Criminal; Brocedure, 1978+ 0\

() the- Trispector-General of Prisons, where sugh P
detamed in a jail; and

* (f)'all or any three of the Vlsltors mcludmg at leagt o

worker appointéd under sub-section @y of’ sect on“'3'7 where ’ suchI

person is detained in a psychiatric hospital or" psyc'fnatrlc nursi “g’

home, e

P el e tilo T T s e “ e s Ty @

shéll onés~in every three months visit' such persor -4t tHe Jplace’ W'}iere
he 1g-detained;’ in-order 't6 assess the state: of ‘tnind: of “stch p‘emdn’ an&‘j_

mike':a’ réport thereon to the authorlty under WHose"'ﬁ
is'so detained:: : ' v

(2) The State Government may empower any of its ofﬁcers to d1s- .
chaxge «all or any. of:.the functions:of the: Inspeetor-Gene'raIJ oﬂ‘?méohs
underrsub sections (Dr.... ... . . ; : e e '!,:.:= HiLIg

s

(3) The med1ca1 officer in.charge of a. psychlatric hosplt*ale off: psychiaiv
tric n}u‘smg home.. wherem any; person_referred -to: in. sub-seetion (1) ,is;
deta"" ed,, §ha}1 ongce. in- every. six months, rmake a spegtal.report regarding .,

J
the mental and ‘physical condition, of such persen.to.the.authority: under:
whose order such person is detamed

(4) (Evvery person who is detalned in. ;|a11 unden 'the prov1s¢ons of..
var1 U ,Apts, referred to.in sub-section (1) -shall be; wswed atleast; once. ; R E R
in, eversg three months by sa psychiatrist, or, where a.psychiatrist-ig nat.. R
available, by a med,gcal oﬁicer empowered -hy: the: State. Government ,m,« ,
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this ‘behalf:and such psychiatrist or, as the case may be, such medical
officer shalli make: a special report regarding the mental and physical ¢onx
dition of such person to the authority under Wwhose order such person -

_, s detained. _ : o e co b

" Parr II
: p v Discharge
Order of 40, (1) NotW1thstand1ng anything contained in Chapter IV d,’the
discharge medical officer in charge of a. psychlatrlc hospital or psychlatmc nursing
E’:’l I:gi;'r home may, on the' rec-ommendatlon of two medical practitioners one of

in charge. ‘Whom shall preferably by a psychlatrlst by order in writing, direct the
dlscharge of any person, other than a voluntary patient detained or under-.,
going treatment therein as an 1npat1ent and such.person shall thereupon
be dlscharged from the psychlatrlc hosp1ta1 or psychlatrlc nursmg home

Prowded that no; order under this. sub-sectlon shall be made in respect
of a mentally ill prisoner otherwise than as provided.in section:30.of the::

Pmsoners Act 1900 or in any other relevant law o
i i it C &

(2) Where any order ot dlscharge is made under sub-sect1on (1 ) i
respect ofy a person‘who.'has been detained or is undergéing treatment as"
inpatient in pursuance 0f an: order of any authority, a copy ‘of such order
.. shall be 1mmed1ate1y forwarded to that authomty by the med1ca1 ofﬁcer
R 1n charge g

3 of 1900,

i

Behm

Dischargei- ~41 Any pérson* detamed\)m a psych1atr1c hosp1ta1 or! psychlatrlc nurs-":

of men.- ing-homeé under aniprder made in pursuance of an application’ made under
tally ill this Act, shall be discharged on an application made in that behalf $o the -
persons

on appli medical officer 1n charge by the _person on whose application  the order
cation, was made: |

. Provided that no person shall be. discharged under this sectlon 1f the
med1ca1 oﬁ'icer in. charge ce{tlﬁes in Wr1t1ng that . the person is dangerous
and unﬁt to be at large L

Order of 42. (1) Where any relative or friend of a mentally ill person détalned

ﬁslcilz;ge in.a, psychratrlc hospltal or psychlatrlc nursing home under seot1on 22,
undertak.
ing ot ‘to hlS care ,nd custody, he may make an- apphcatlon to. the medlcal ofﬁcer
relatives in charge who shall forward it together with his remarks thereon to the.
2:cfri;nds, authorlty under Whose uorders the mentally 111 person is detamed
c., for
due care (2) Where an appheatlon is recelved under - sub- sectlon (1) the
:;111;1?111- ~ authority shall, on such relative or friend furnishing a.bond, ‘withor :
person, without sureties, for such amount as such authority may spemfy in thls
behalf; undertakmg to’take proper cate of such mentally ill person and
'ensumng ‘that” the mentally ill'.person” shall ‘be prevented from causing
injury ‘to himgelf or {8 others, make an order of dlscharge and thereupon
* thé mentally*ill' person‘shall be dlscharged B _ ;
Discharge , (1) Any person (not being a mentally ill prlsoner) deta1ned in
of person pu*rsuance ‘ofian ordet” made under this ' Act who "féels that he® has re-
?qlll;i:t covered'from his- miéiital iliness, may' make an applicat1on to the Magis-
€ St,

" trdte; where neoessary undér the provisions of this' Act, for His' dlscharge ,,
from the psychiatrié hospital or ‘psychiatric nursfng home -
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(2) . An application made under sub-section (I); shall be:.supported
f "cel tlhcate e1ther from the medical officer.in, (iharge of; the. psychiatric

hospital or psychlatrlc nursmg home where the apphcant is undergoing
treatment or from a psychlatrlst

RN ey S, ,}_?‘911 f MES

(3) The Maglstrate may after makmg such mqulry asi‘hemay ' dedm
ﬁt pass an order cLsol*arglng the person or dlsmlssmg ‘the! appllcatlon‘

; 44 If any person detalned in a. psychlatrlc hosp1ta1 or psyclnatmc
-hursing home in pursuance of a reception order:made under this-Aect - is
-subsequently found op an inquisition held in-accordance with the:»pro.
visions of Chapter VI, to be of sound mind -or capable of:taking:care-of
 himself and managing his affairs, the medical officer in charge shall
forthwith, on the producticn of a copv of siuch finding -duly certified by
the Distriet Court, discharge such person from such hoSpltal or mlrsmg
home s . ,:.3. ‘ f’ﬂ%k

Part IIT

Leave of absence

45. (1) An apphcatlon for leave of absence on behalf'of any me'ltally
111 person (not being:a ' mentally ill prlsoner) undergomg treatmenf, as
“an inpatient in ‘any psychiatric hospital or psych1atr1c nursmg home may

be made to the med1ca1 oﬂicer 1n charge— ' : i
. : » oate g
(a) in the case of a person who was adn’utted on the appllcatmn
~_of the husband or wife, by the husband or wife of such mentally ill
. person,. or where by reason of mental or- physmal 111ness absence
‘from Ind1a or otherwr'e the’ husband or wife is not ln a pos1t10n to
‘rnake such’ apphcation by any other relative of the mentally 111 person

_ duly -authorised by the husband or; wife, or

&

(b) 1n the case of any other person by the person on whose ap-
phcatmn the mentally ill _person was admltted ’

Provided that no application under this sub-section shall be made by
a person who has not attained the age of majority.

(2). Every application under sub-section (1) shall be accompanied
by a bond, with or, witheut sureties for = such amount as. the medical
officer in charge may. specify, undertaklng—_: L

TR

'(z) to take pr'oper care of “the me'nt'allji‘}ill“ pé'rscf;%a, o

(i) to prevent the mentally ill- person from causing injury to
himself or to cthers, and

R ST P R

(i#) to bring back the mentally ill pelson to the psychlatrlc
hospital or, as the case may be, 13>ych1atr1c nursirng: ho:me -on the
—expiry .of the period of leave.’ a : i T

(3) On rece1pt of an apphcatlon under sub sect1on (1) the med1ca]

officer in charge may grant leave of absence to the mentally 111 person”

- for .such period as the medical -officer in charge may deem neeéssary and

-subject to such conditions as may, in-the interésts of the health and per-

. sonal safety of the mentaily 111 person or:for the: protectlon of others, 'be
-specified in the. order: o , L L

Discharge
of person-
subse-
quently
found

on inqunsi-
tion to be
of sound ’
mind.

Leave
of ab.
sence,
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Provided that: the' total number” of days for’ which leave of absence
”nd*yf‘be‘ ‘gramted to & pat1ent under this sub-section shall not exce"“;l
Seixty day!s SRR LA g

€3] Where the mentally ill person is not brought back: to the psy-
cohiatriechespital of:-psyclistrie nursing heme ‘on:the expiry of the leave
granted it him 'under: this section, the ‘medical ‘officer'in’ charge: shall
forthwith report that fact to the Magistrate within the local limits of
swhose jurisdiction isueh hbspitsl .or nursing “home' is situate and the
» Magistrate wiay; after:making:such inquiry as'he may deeni‘fit, mnake an
.ouder: tdtreetmgw him' to be brought back to the - psychlatrm hospltal br
Apsyo}natmc nnu,clng home as the case may be.

(5) Nothmg contamed in this section- shall. apply “to -a -volunt;arvy'
«Ratient referred.to in-segtion 15 or section 16-and she provisions of see-
tion 18 shall apply to him, ‘

Grant ot 46. (1) Where the medical ofﬁcer in charge refuses to grant leave
leave of of absence to a mentally ill person inder section 45, the applicant may
Z"“nce ) apply to the Magistrate within the local limits of whose jurisdiction the
“Ztefnagls' psychiatric hospital or psych1atr1c nursing home wherein the mentally

111 .person is. deta,med is situate,. for the grant of leave of abgence to the
“menta_‘ly ill person .and the Magistrate may, if he. is satisfied that.itis
f’ e ssary $0.to do, and-on. the applicant entering.info.a bond. in-accord~

ance Wlti “the provisions of sub-section . (2); by erder, grant leave of
absence to the mentally ill person for such perlod and sub]ect to such

somdmon,s -asi may: be specified in the: order -

v (2 ""'E\}éry bond referred to in sub-sectlon (1) sha]l be w1th or w1th-

(3) The Maglstrate shall*forward a copy ‘of* his order 10 the medical
officer, in charge and on receipt of such order the medlcal officer in
chalge “shall entrust, the mentally ill person . to” the person on , whose
application the leave of absence was granted under this section.

CBARLIVY .

Removal

* N St :(‘( I < L . .- B [N

Removal A (1) Any mentally 111 person other than ‘a voluntary patlent rerfe{r-
of mentally  red to in section 15 or sectioh’ 16 may, “subject to‘dny gensral or special

;lrlox,ﬂ”:;“ order of the State Government, be.removed. from any psychiatric hos-
psych?atric pital or psychlatrln nursing home to any other psychiatric hospital o
hospital ipsychiagtric - nursing- Home: within the - State, 6r to amy othet psychiatric
or psy- hospital or psychiatric nursing home iry any other ‘State with' the con-
chiatric sent of the Government of tha}t pther State: y

nursin

home tgo ‘ A Provlded that no" mentally ill-person admitted to a. psych1atmc hospi-
any other tal or psychiatric nursing home under an: ordér-made in pursuance of
I:z:hiltitlr;c - an application made under this Act shall be so removed unless inti-
psyclhiatri; ) Mrnratmn thereof has been given to the apphcant .,
ﬁ‘;f;;“g S (@) ’.Fhe State ‘Governnmrent may~make- stich - genéral ‘or ‘gpecial *order

as’ it thinks:-fit directirig: the removal of any mentally ill prlsoner’ from
*fhe plhce Wwhere he is for the time being detdined, to any psychistric Hos-
pital, psychiatric nursing home, jail or other place of safe custody in/the




39 of 1925,

68 Law—23

oF 1987] Mental Health
State or to any.psychiatric hospital, psychiatrie nursing- home, :jait or
other place of safe custody-in-any other State with the consent of! 1the
(.xovernment of that other State. i B

48 Every person brought mto a psychlatnc hospltal or psych1atr1c
nursmg home under any order made under this Act, may be detained oz,
as the case may be, admitted as an inpatient therein until he is removed
or is discharged under any law, and in case of his escape from such
hospital or nursing home he may, by virtue of such order, be retaken by’
any.police officer- or by the medical officer incharge or any  officer of
servant of such hespital or nursing home, or by any other person aitho.
rised in that behalf by the medical officer in charge, and conveyed to, ard
received and detained or, as the case may be, kept as an inpatient in such
hosp;tal or nursing home:

Prov1ded that in the case of a mentally il person (not bemg a mentally
ill prisoner) the power to retake as aforesaid under this section shall noot
be exercisable after, the expiry of a penod of one month from tbe date
of his escape ‘

49. Any person aggrieved by any order of a Mag1strate, passed under
any of the foregoing provisions may, within sixty days from the date 0
the order, appeal against that order to the District Court within the local

limits of whose jurisdiction the Magistrate exercised the powers and the
decision of the District Court on such appeal shall be final.

CHAPTER VI

JUDICIAL INQUISITION REGARDING ALLEGED MENTALLY ILL PERSON POSSESSING
PROPERTY, CUSTODY OF HIS PERSON AND MANAGEMENT OF HIS PROPERTY

50 (1) Where an alleged mentally 111 person is possessed of property,

such person may be made e1ther—
" (a) by any of his relatlves, or

(b) by a public curator appomted under the Indlan SuCcessmn
Act ]925 or.

. : : : .‘)
it

(c) by the Advocate—General of the State in whlch the alleged
mentally ill person resides, or

'(d) where the property of the alleged mentally ill person com-
prises land or interest in land, or where the property or part thereof
“is of such a nature as can lawfully be entrusted for management to
a Court of Wards established under any law for the time being in
force in the State, by the Collector of the District in which such land

A 1s S1tuate, :

to the District Court within the local limits of whose jurisdiction the

alleged mentally ill person resides,

“ (2) On receipt of an application under sub-section (1), the District
Court shall, by personal service or by such other mode of service as it
may deem fit, serve g notice on the alleged mentally ill person to attend

167
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At such .Pl%(lﬁ‘ and at sueh: linse-as may; henspecified. in-the notice or shall,
, 1;}Uhke manner, serve,a notice on,the person having the custody of.the
alleged mentally ill person to produce such. person-at the said: place:-and
at the said time, for being examined by the District Court or by any other

oty PEEson. fromn. whom;-the District- Court may call for a report concerning
the ;mentally ill. person; i

’-Pro'}'i‘ ' d,_ that, 1f the alleged mentally 111 person is a woman, who
acoord.}“g to. the custon;r prevailing in the area; where she resides or.

accordmg to, the rel1g1on to.which.ghe belongs, ought not; to e compelled
to .appear. in pubhc, the D1str1ct Court.may; cause, her:{o. be examinee:
hy, ,3ssu1ng a, commission. as; provxded in the Code of Civil Procedure, 1808. 5 of 1908.
(3) A copy of the not1ce under sub sect1on 2) shall also be senved
upon the applicant and upon any relative of the alleged mentally ill

person.or other. person who, in the. opinion of. the District: Court; shall
h,aye notice of . judicial inquisition to be held. by it..

" (4) For the purp’oséf of holdingthe inqu'isition appiied 'for', the- District
Court may appoint two or more persong to act as assessors.

LR
Issues

Y On complet“’on of the mqu1s1t1on the D1stnct Court “shall record
its ﬁndmgs on, “

RN

should ,5¢n: fm’ (a)qwhether the alleged mentally 111 pergo Ié; lnfa‘c’c Mentdily
be given 111 or not, an& s R
Dim:“ (#1) where such person: is: mentally ill, whether he is incapable
gf(::: in- of taking care of himself and of managmg h1s property, or 1ncapab1e
quisition, R imanagmg h1s property only '

Provision 52 (1) Where the District Court records a finding that the alleged
forkag';f;?;*/lf)‘

rapsigal metitally ill petsdti-is in ‘fHet’ méntallyf il Hnd ig ‘incapable of takmg care
1’°‘“‘;§§ it Gf hithself and” o mankging’ hig pripetty, {t' shall make an order for the
(g"flzf“‘ appointment of a guardian under sectiéi*53 to ‘take’care of His persoti

tally ilt and of a manager under section: 5_‘l:,‘for t_,he management of his, property
person

and for 2) Where the District Court.records a, ﬁndmg that the alleged men-
manager tally i person is in fact mentally ill and is Ancapable of - managmg his
of pro-

EARE
. property but capable of taking care of himself, it shall make an order
perty. under. section 54 regarding the management of his property

(3) Where the District Court records a ﬁndmg that the alleged
mentally ill person is not mentally ill; 1t shall dismiss the apphcatmn

4y Where the Dlstr1ct Court deems fit, it may appomt under sub-
sect1on (P) the same person to be the gua,rd1an and manager,

Appoint- s 53 (1) Whete the ‘mentally il person is 1ncapab1e of taking care of
ment f’_'f ’himself the District Court or, where a direction has been issued under
5;“;:1’ sub-section. (2) of section 54, the Collector of the District, may appomt
tally ill ) any suitable person to be hlS guardlan

person,

..(2) In-the discharge of his functions under sub-section (1), the Collec-
tor shall be subject to the supervision and control of the State Goverm
ment or of .any authority appomtad by it in that behalf,.
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w54 (1) ‘Where the property of the ‘mentally ilP*person who'is incapable

Appoin

of managmg it issuch as ‘can be'takeyy - charge  of by ‘4 -Court ‘of “Whrdy!” mentof s

under -any law for'the ‘tifne being in forcé; the District: Court shall ‘authotise
the Court of Wards to take charge/of such property,: ‘and thereupon fnotwiths
stahdingsanything’ contained ifisich Tawiithe Courtof Wards shall»ia'gsuﬁie?
the management ¥f-such prope‘rty in accordanee With ’that Qaw '

(2) Where the property of the mentally 111 person cons1sts in whole or in
part of land or of arty interest in 1and whlch cannot be taken charge of .
by the Court of Wards, the DlStI'lCt Court may, after obtalmng the consent
Of the Collector of the District in which thee land is situate, direct the Col-
lector to take charge of the person and such part of the property or 1nteres!;
therein of the mentally ill persan as cannot be taken charg’e of by the
Court of Wards. : :

P (3 Where the management of the propert;n of the mentally ill person
cannot be entrusted to.the Court of Wards or to.the:Collector under-subs
segtion (1) or sub-section:(2), as the: case .may be, the. District .Court . shall
appoint any suitable person to be the manager of such property.

55, Where the property of a mentally il person has' been entrusted to the
Collector by the District Court under sub-section "(2) of section 54, he may,
subject to the control of* the State ‘Government or of any authorrty ap'p’omted
by it in that behalf, appoint any sultable person £Or the management‘ of he

property = of 'the mentally ill ' person.

' 56. Every person who is appomted as the manager of the property of a
mentally ill ‘person by the’ District Coutt or" by the Colléctor shall, ‘i~

: ’requlred by the appomtmg authorlty, entér' into a bond for such sum, in such

form and with such sureties as that authorlty, may spec1fy, to’ account for
all receipts from the property of’ the mentally il person :

57 (1) No person, who ig the legal -heir or. a mentally ill person shall
be appointed under:section 53, 54 or 55 to-be the guardian-of such mentally.
ill person or, as the case may -be, the. manager  of . his ‘property unless. the
District. .Court or,. as the case may be, -the Collector, for reasons to.:be
recorded in writing, considers that such apporntment is for the benefit: of . thc
mcnta]]y ill person, ’

yEpel

(2) The guardian of a mentally il person)or'the manager of the prOperty
or both appointed under ‘this Act shall be paid, from out of the property
of the mentally ill person, such allowance as the app01nt1ng authonty

thay deterrine.

58. (1) Every person appomted asa guard1an of a mentally ill person or
métiager of his property, or of both under this Act shall have the cate of the’
mentally ill person or-his property, or of both, and be respon51ble for the:
maintenance of the mentally ill person and of’ such members of his’ fam11y
as are dependent on him. ;

(2) Where the person appomted as guardlan of a mentally in: person s
different from the person appointed as the manager of his propefty, the thanas®
ger of hig property shall pay to the gUardlan of the mentally ill person such
allowance as may be fixed by the’ aufhonty appomtlng ‘the guardian for : the’
malntenance of the mentally 1ll person and of such members of his’ familv
as’ are dependent ‘oh “him, - : : ok
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"ol 89 (1) Every manager appointed under this Aet shall, .subject. to:the
provisions of this Act, exercise the same powers in regard to the management.
of the property of the mentally ill person in respect of which he is appointed as;.
manager, -as the mentally ill person would *~ have exercised as owner -of
the property had he not been mentally ill, and shall realise all claims due
to the estate of the mentally ill person.and pay all debts and- d.lscharge
a]l liabilities legally due from that estate:

. Provided that the manager shall not mortgage, create any charge on, or,
transfer by sale, gift, exchange or otherwise, any immovable property of the
mentally ill person or lease out any such property for a period exceeding

five years, unless he obtains the permission of the District Court in that
' behalf

(2) The District Court may, on an application made by the manager,
grant him permission to mortgage, create a charge on, or, transfer by sale,
gift, exchange or otherwise, any immovable property of the mefitally ill
péison or to lease out any such property for a period exceeding five ye#fs;

§ub]ect to such conditions or restrictions as that Court ay thlnk ﬁt to
impose. o ! E

. {3) The District Court shall cause notice of every application for per-
ml$s10n to he served on any relative or friend of the mentally ill person and-
after. ,considering objections, if any, received from the relative or friend and

af.ten makmg such inquiries as it may deem, necessary, grant or refuse:
permission having regard to the interests of the mentally ill,person.

~80. (1) Every manager appointed under. this Act shall, within a period. of
su; months from the date of his appointment, deliver to the authority, Whlch
appo,mtcd him, an mventory of the immovable property belongmg to the men-
the mentaIly ill person together with a statement of all c]alms due to ‘ér'id
all debts and liabilities due by, such mentally ill person.

*(2) Evefy such manager shall also furnish to the said appointing authority
w1th1n a period of three months of the close of every financial year, - an
account of the property and assets in his charge, the sums received and’

d{sbursed on account of the mentally ill persen and the balance remaimng
w’1th him,

61. Every manager appomted under this Act, may in the name and on
behalf of the mentally 111 person,—

{a). execute all such conveyances and instruments of transfers by
way of sale, mortgage or otherwise of property of the mentally {ll.
person as may be permitted by the District Court; and

(b) sub]ect to the orders of the District Court, exercise a11 powers.
- vested .in that behalf in the mentally ill person, in his individual capamty
. or in. his capacity as a trustee or as a guardian.

62. Where the mentally ill person had, before his mental illness, con--
tracted to sell or otherwise dispose of his property or any portion there-
of;. and if such contract is, in the opinion of the District Court,.of sueh:
a nature as ought to be performed, the District Court may direct the
manager appointed under this Act to perform. such contract and to dg,.
such other-acts in fulfilment of the contract as the Court considers.
necessary and thereupon the manager shall be bound-to ‘act accordingly.
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i 63« Where a mentally ill person had been engaged in business before
he became mentally ill, the District Court may, if it appears to be for
the benefit of the mentally ill person to dispose of his business premises,
direct the manager appointed under this Act in relation to the property
of such person, to sell and dispose of such premises and to apply the
sale proceeds thereof in such manner as the District Court may direct
and ‘thereupon the manager shall be bound to act accordingly. -

10 g4, ‘Where  a mentally ill perSOn is entitled to a lease or underlease,
and it appears to the manager appointed under this Act in relation to
the property of such person that it would be for the benefit of the men-
tally ill person to dispose of such lease or underlease, such manager
may, after obtdining the orders of the District Court, surrender, assign
or otherwise dispose of such lease or underlease to such person for such

¢onsideration and upon such terms and conditions as the Court may
direct..

65. The District Court may, on an applicatiqn made to it by any
person concerning any matter whatsoever connected with the mentally
ill person or his property, make such order, subject to the provisions of
this Chap«,r, in relatum to that matter as in the c1rcumstances 1t thinks
ﬁt, - i \

.
I . i
! ! . T S

S

i66 If any relative of thé mentally ill person or the Collector im-
pugns, by a  petition to the . District Court, the accuracy of the
inventory or statement réferred to in sub-section (1), or; as - the casd
may be, .any annual account referred to in sub-section (2), of section
60, the Court may summon the manager and summarily. inquire into
the matter and make such order thereon ag it thinks fit:

Provided that the District Court may, in its discretion, refer such
betition 'to ar}y ‘Court subordmate to it, or to the Collector in any case.

‘‘‘‘‘‘‘

v?ﬁiére ‘the ‘manager wis' appointed by the Collector and the petition is

not presented by the Collector.,

67. All sums received by a manager on account of any estate in excess '
of what: may be requ1ted for the current expenses of the mentally ill -

pétSon or for the mandgement of his property, shall be paid into the
public treasury on account of the estate, and shall be invested from

_time to time in any of the securities specified in section 20 of the Indian

Trusts Act, 1882, unless the authority which appointed him, for reasons
to be recorded in writing, directs that, in the interests of the mentally
ill person such sums be othe'rwise invested or applied,

Distriet Court, sue for an account from any manager appointed under
this Act, or from any such person after his removal from office or trust,
or from his legal representative in the case of his death, in respect of
any property then or formerly under his management or of any sums.
of money or other property received by him on account of such property.

69 (1) ‘The manager of the property of a mentally ill person may,
for sufficient cause and for reasons to be recorded in writing, be re-

moveqd by the authority which appointed him and such avthority mav
appomt a new manager in his place,
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68. Any relative of a mentaily ill person may, with the leave of the
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(@) Any manager removed "under sub<section: (1) shaH be"bﬂun&‘ to
oehver the charge of all property of- the" mentally ill.pérson 'to - the ‘Hew!
manager, and to’ account for all moneys rece1ved ‘or dlsbursed by h1m

of a mentally ill person and appomt 1n hls place a. new guardlan

Dissolu. 70. (I) Where a person, being a meitiber of a partnership firm, 1%
tion and found to be mentally ill, the District Court may, on the application of
disposal of any other partner for the dlssolutlon of partnershlp or on the apphca-
2201’:1:{3: tion of any person who appears to that Court to be entltled to’ seek such
nersﬁ)ﬁp» dissolatien, dissolve the partnersh1p e 4 __,",_::_M‘__: T
on a‘b (2) Upon the dissolution :under: sub section (L) or :otlierwise; «in -due
‘I:;Z?m?r course of law, of a partnership firm. to which: that- sub-séction: apphes
ing the manager appointed -under this Aet may, in the name:and- on-behialf
mentally of the mentally ill person, join with the other partners in disposing: of
i, the partnership property upon such terms, and shall do all such acts for
carrying into effect the" d1ssolutlon of the partnershlp, as the Dlstrlct
Court may direct. - : . T :;i(
Power to " ', 71 (1) Notw1thstand1ng anythm,g contamed 1n the foregomg provi«-
apply . sions, the District Court may. instead of appointing a manager of the
‘fPYOWfﬁ}é estate, order that in the case of cash, the cash and in the case of any
O main-

other property the produce thereof, shall be realised and paid or deliver-

;‘}“i‘:ﬁﬁmi,; ed to such. persgn as may be appointed by-:the Distzict- Court: insghis
ly it . - behalf, to be applied for the maintenance of the mentally ill ;person,and,
wpg:;qn- . of such members cf his. family, as are.dependent.on him. ., . .
wIitnou :
appoinzing-u (2) ‘A receipt given by the pefson -appointed undér sub-section (1)
manager shall be valid discharge to’' any person who pays money " nr dehvers any
i‘;secirtal? property of the mentally ‘ill ‘person’to the person so appomted
Power to ‘72. 'Where any stock’or Government secur1t1es or any share m ,a
order company (transferable within Ind1a or the ¢ of . g
transfer able therein) is of aré’standing in ‘the" name?'of or 'vested m tall
of stock, ill person beneficially entitled thereto, or in the mandger’ appomted
securl-
tes of . under this Act or in a trustee for him, and the manager dies intestate,
shareg or “himself becomes mentally 111 or is out, of the Jurlsdlctlon of the
* belong- District Court, or it is uncertaln Whether the manage,r is living or- dead,
ingto. . oy he neglects or refuses to transfer the st0ck, secur1t1es or. shares, or lto'
g{‘"’;’;:}ly receive and pay over thereof the dividends to a new manager. appointed
sonin - in his place, within fourteen days after. bemg required by.the Court te
“certain . do so, then the DlStI‘lCt Court may dlrect the company. ot Government
cases. . concerned to make such transfer, or to transfer the same, and to receive;
and pay over the dividends in such manner as it may dlrect
Power to 73, Where any stock or Government securltles or share in a. company
order ' is or are standing in' the name of or, vested 1n .any person, res1d1n.g ont
transfer = of India, the District Court upon belng satlsﬁed that such person hasi
: g:c\sltr?;l; been declared to be mentally ill and . .that his, personal estaté -has, been
or shares vested in a person appomted for the. management .thereof, accordmg . to
of "~ the law of the place where he is residing, may dlrect the company or
mentally Government concerned to make .such transfer- of vthe stoek, secur1t1es or
:BSE;:)B shares - of any part thereofi -to <or-into ‘the'ndme of: the persoﬁ 'S0
out of appomted or otherwise, :and 4lso: to reeeive: and pav over fhe dlwdends

India, and proceeds, as the D;stnct Court thinks fit, .7 .

AT PR e
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i, et 3ap‘pe‘drs"f’e the "“Distitet” G6urt that thé mental illoess’ -of -4

téntally/ill: persortis: qGinl its i atire “témiporary; and that-itis'  expedicnt

W make Loprdvision ottt témporary-: “pétiod, 'for his- maintenance or for
themaintenancy of «sudhi sTmembers: -of » his  family - a$ ‘are dependent on
Wir, ‘tHe Distriet Covrt: riay, iff like manner as "under’ section 71, direct
his propétty “or a’’siffikieat “‘part thereof to’''be applied for the purpose

© §pecified” thetein:

75 (1) Where the Dlstnct Court hg_s ) reason, to believe that any per-
son who was found to be mentally ill after inquisition under this Chajpter
has. cgased: to'be. mentally.dll; it may- direct any court: subordinate to it
te inquire whether such: person has: ceased to:be mentally ill.

(2) An inquiry under sub-section (1) ‘shall, so far 48 may be, be con-
ducted in the same manner as ap inquisition conducted under this Chapter.

(3) If after an inquiry under this section, it is found that the mental
illness of a person has ceased, the District Court shall order all actions
taken in respect of the mentally ill person under this Act to  be set aside
on such terms and conditions as, that; Court :thinks fit to impose.

76. An appeal.shall.; lig-to- the High Court.from. .every order made by a
Dlstmct Court under this Chapter,
i FETAH ; el hﬂ(l ok - .

1. %he Dlstrrct (“ourt» .-nay, frqm (t}me to tlme, make regulatlons for
the purpose of carrying out the provisions of this Chapter.

. CHAPTER.VII

L1ABILITY TO MEET COST OF MAINTENANCE OF MENTALLY ILL PERSONS

78’ The costr_ of marrf nance Tof a mentally i person detained as an
1ent inr any psyc atrlc hospltal or psychiatric nursing home
, ,__‘nl‘e"ss,, otherw1se o provrded for by amy law for the time  being in

borne | by the Government of the State wherein the authority

which_opa‘slseqi 'the order, in. ~relation o the mentally ill person.is subordi-

A

(a) ﬁhat authorlty which made the order has not taken an
undertakmg from any person to bear the cost of maintenance of such

,,,,,

(b) no provision for bearjpg the.cost of maintenance of such

a District Court under thls Chapter

79. (1) Where any mentally in person detalned in a  psychiatric
hospital orupsychiatric nursiiig Wome . has an estate or where any petson
legally.: ‘ound' to: mainfain  such person’ has ‘the riéans to maintdin  such

persen; thé Governmeft liable to' pay the cost of maintenance of suc"h'

persen: - under- s_ectn)n 78 of:‘any 1oca1 ‘duthority liable to bear the cost
ofiethaintenance: of such: ~ mentally ill. pérson  ‘ulidet -any law for the time
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being in force, may make ..an. application to the Distsict Coust, within
whose  jurisdiction the estate of the mentally .. il person,ds: situate. or.:ndhe
person legally bound to maintain the. mentally ill person and. h,a,vmg the
means therefor resides, for an order authorising it to apply: the:estate
of the mentally ill person to the. cost of maintenance or, as the case may
be, dlrectmg the  person legally bound to maiptain  the ment;ul,y il

person” and having the means therefor to bear the cost -of maintenance
of such mentally ill person,

(2) An  order made by the District Court under sub-section (1) shall
be enforced in the same manner, shall have the same force and effect
and be subject to appeal as a decree made by such Court in a sult in

S ':f"'.-'. sooed

-80. Nothing contained in the foregoing = provisions . shall be deemed:to
absolve a person legally bound to mamtam a  mentally ill person - from
mamtammg such mentally ill person.

GI‘IAPTER-VIiI/ S R L L

-PROTECTION OF HUMAN RIGHTS OF MENTALLY J:LL pERseNs .
81. (1) ‘No mentally in person shall be sub]ected dm‘mg l:reatment »to
any indignity (whether phys1ca1 or mental) or cruelty '

:u”

(2) No mentally 111 person under treatment shall be used for putposes

of research, unless—

i

() such research is of' direct-benefit to him for purposes of
diagnosis or treatment; or '

, (i) such person, being a voluntary patient, has ‘given his consent

in writing or where such person (whether or not a voluntary

patient) is incompetent, by reason of mmonty or othervnse to‘ g1ve

valid consent, the guardian or other person competent to glve ‘co

on his behalf, has ngen his consent in wntmg, for such research o

(3) Subject to any rules made in this behalf utider section 94 Fot the
purpose of . preventing vexatious or -defamatory communications -or:
communications prejudicial to the tfreatment of mentally ill persons,
no letters or other communications sent by or to a mentally 111 persons
under treatment shail be intercepted, detained or destroyed

CHAPTER X

PENALTIES AND Pnocm)m :

' 82. (1) Any person who establishes or mamtams - a psychiatric hospita¥
or psychiatric nursing home in contravention of the provisions-of Chapter
I shall, . on  conviction, be punishable with imprisonment for a ternx

- which - may extend to three months, or with fine which may . extend: to

‘two hundred . rupees, or with both, and in the case: of a second::or:subsés
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quent.offence, with. imprisonment;.for.a term.which.may..extend toix
- months, or,mith.  fine which .may . extend to one thansapd rup@es_;,,L oz mitho
byth, . _ | e

(2) Whoever, after conviction under sub-section (1) contiries 48"
maintain a psychiatric hospital or psychiatric nursing home in contra-
vention of the provisions of Chapter II1° shall, on conviction, be punish-
able with fine which may extend .fo. .one. ,lmndred rupees, for every day
after the first day during which the contravention is continued..

NIIEY

§3. Any person who receives or detains or keeps a mentally ill pérson
in a psychiatric hosp1tal or psychiatric nursing home otherwise than.din
accoxdance mth the brovisions of this Act, shall, on con y\lcf,lpx}) ,he,- :
pqmshab1e with im "onment for a term whlch may e;gte'nd to ;Wg

years, or w1th ﬁne .which may “extend to ong ;thousand,. ranes,; or W].&!;l‘,
both.

84. Any manager appointed under this Act to manage the Qropqrty

of ‘a m tally 1II person, who contravenes the‘ _prov151ons of ;seqtlon k
or. §ub-sect10n (2) of section 69 shall, on conv1’ on, be pumsha e l&

ﬁne wh1ch may extend to two thousand rupees and may be de amed n W

a c1v11 prlson tlll he comphes with the said proV1s1ons

85. Any person who contravenes any of the provisions of ‘this ct’ or

of any ruleé or 1egu1at3on made ‘c“hereunder for the contrzw‘ent;on of -

which no penalt is expressly provided, in th15 Act, shall, oh convxctf n,
be punishablé with imprisofiment for a term which may extend to gl
months, or with fine which may extend: to five hundred rupees, or Wtﬂ&i
both. o :

86. (1) ‘Where an offence under this Act has been gon%#j;ed‘ .
company, every person who, at the time the offence was commffftegl, )

was in charge of, and was responsible to, the company ‘for the conduct "

of ithe business. o& the company, as.well as the company, shalkbe deemed
to he gwilty of the offence.and shall.be liable: to be . procegagedI g,gaq;,st
~and. punished: accordmgly

r ;ovsded that nothing contained in_this sub-sect1on shall render any
such person Ilable to any pumshment if he proves that -the oifence
was commltted w1thout his knowledge or that he had exermsed ~aﬂ‘ due
diligence to prevent the commission of such offence.

&3.)«@5‘%?\!@“&&@9@%& ~anything  contained in . sub-section (1),, whf%“"
an offepce. upder  this- Act .has. been commltted by. a company and it is
proyed that - the. oﬁ:'ence has. been. comm1{cted with the eonsent-pr cop-
nivance of, or is attributable to any neglect on the part of :any. rq;rqugr,
manager, jecretary  or other officer of the  company, such dlrector
manager, secretary or other oﬂicer shall also be deemed to be guﬂty\ of

that offence and shall be liable to be proceeded agamst and ptmlsheei"S

accordingly.

Explgngtion.—For the, purpgses of this, section,—-

(@) “company” means a body eorporate . andx ingludes:a-:;ﬁm;a{on, .

other association of - mdmduals, and

e

i
' .. “Offences
' by com.

(b) “director”, in relation to a firm, );neans a pa,rtner in the ﬁrm
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| 28T Ngtwitbsganding--anything.; contained. in::the Codeiof .Criminal: Prog

under sectien 82, except with the previous sanction of  the licensitg”
authority.. '

R o MISCELLANEOUS o - 4

88. The provisions of 'éhapter XXXII  of the Code of Criminal Pro-
: cedureb 1973, shall, as far as may be, apply to bonds taken under this Act.

person had been so detained.

er,nmmF' 3 il persen. so much. of the said sum, as he thinks ﬁt havmg regard to the

cost of mamtenance of such person and may pay to such. members of

. 196 ‘ L Mental Health' . [ 13

for. prowyects  cddurej 1973y no- court shall - take ceghizance of any offenice -punishuble*
sechitions, oo ) : :
FLITROE

2 of 1974,

2 of 1974,

“ 897 The ‘medical officer in charge of a psychlatrlc hospital or psychla- »
. trie” nursmg ‘home shall, as soon as may be, after any mentally ill person”
Lo 'dGFalyned“ “therein has “been dlscharged make a report in respect of his™
mental and: physical = condition to the authority under whosé orders sull *

:?fl%n’ ) Where any Sum is payable in respect of pay, Pensmn gratulty
me.:"t':l.ly";”"’f: _allovvance to ‘any person by any Government and  the person to _J',.\
ill peRs 12 3 \ sum_ is- payable _is certified by a Maglstrate under ‘this Act to‘:‘
payabligtis be a mentaﬂy il person the oﬁ"lcer under whose’ authont,y such  sum
by Gov- ““ would be payable, may pay to the person having charge of the m éntally

¢ the famlly of the . mentally ill person as are dependent on h1m for main=

ten, ce,. th _surplus, if any, or such part . thereof, as he thinks - ﬁt havmg-_,;;

.regard to the cost of mamtenance of such members

,zr.:‘-fiffi‘*’f (2) Where there  is any further surplus amount avallable out of the

fUJJdS _specified in sub-section (I)  after making payments as provided. in

namely —

ioti, the Government shall hold  the same’ to »he‘ dealtw1th __

: (a) ‘where -the mentally ill person is certlﬁed to have ceased to
n’.tentally ilI’ by the District Couft within the local limits :of =

whose jurisdiction such person re sides or is kept or:-detained; the..s

whole of the surplus amount shall be pa1d back to that person;

- I I SHIES

‘:who are legally entitled to receive the same;

. (c), where the mentally ill person dies during hlS mental 11].ness
thout 1eav1ng any person legally entitled to succeed to his estate

R ‘ 'lpproved by ‘the Dlstmct Court,

. he Central Government or the State Government as the ca

. sha]l be discharged of all liability in respect of any amounts

- paid “in accordance with this sectlon

Legal aid to 91, (I) Where a mentally -ill person is not represented by a legal
mentally . practitioner in any proceedmg under this Act before a District Court
ill person or a Madgistrate and it appears to ‘the District Court:or Magistrate that
2;; State . (oon person has not sufficient means to engage a-legal practitioner,.the
inp;i::in Dlstr;lc:t Court or. Magstrate shall asslgn a 1ega1 pract1t1oner to represent
cases, h1rn at the expense ‘of the ‘State. . .

o :..:.Lt(b) where the mentallv i1 person dies . before payment the_f_
«-Whole o:f the, surplus amount shall be paid. over to those of h1s heirs

.the Wwholé of the surplus, amount shall, with the prior perrmssmn of Lt
‘Hite Didtrict Court, be” ‘utilised for such charltable purpose as’ may " -

A
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(2> Where a mentally ill person having sufficient means- to engage

: a legal practitioner is not represented by a 1ega1 pract1tloner in .any, pgo-
ceeding under this Act before a District Court or a Maglstrate and, it
appears to the District Court or Mao'lstrate having regard to all the
_circumstances of the case, that such person ought to be represented by
. a legal practitioner, the District Court or Magistrate may assign a legal
..practitioner to represent him and direct the' State to bear the expenses
with respect thereto and recover the same from out of the property of
such person.

i '1

(3) The ngh Court may, ‘with the prev1ous approval of the State
' Government make rules providing for—

(a) the mode of selecting legal practitioners for the purpose of
sub-sections (1) and (2);

o '_(B) the facilities to be allowed to such legal practitioners;

(c) the fees payable to such legal practitioners by the Govern-
.~ment and generally for carrylng outl the purpose of sub—sectlons (1)
and @ L o

Explanation.—In this section “legal practitioner” sh‘allﬁ'have the
~-meaning assigned to.it in clause. (i) of section 2 of. the- Advocates Act
25 of 1961, 1961 ' B T R

~Ae 2920 (Fy No suit, prosecution or other. legal proceeding shall lie against

- ~gnysperson for anything-which is in good faith done -or-idtended to be

done in pursuance of this Act or any rules, regulatlons or orders made

therounder. | IR

(2) No sult or other 1ega1 proceedmg qhall lie agalnst the Go\)emment

Jfor any damage caused or likely to be caused for anythlng Whlch is in

good faith donle ‘or intended to be done in pursuance of” thls Act or any
‘rules, regulations or orders made thereunder. - °

93. (1) Any reference in this Act to a law whlch is not in force in
any area. shall, in'relation’ to that area, be construed as'a reference to
the corresponding law, if any, in force in that area.

(2) Any reference in this Act to.sny officer or authority shall, in re-
lation to any area in which there is no officer or authority with the same
designation, be construed as a reference to such officer or authority as
may he specn‘ied by the Central Government by not1ﬁcat1on

1

' 94 (1) The Central Goveroment mav, bv notlﬁcatlon make rules
providing for the qualifications of persons whn mav be appointed as
“Mental ‘Health Authority under:section :3 and -the terms and; conditions
- subject to which they mav be appointed. under that section.and all other
matters relating to such authority. . - Do e

(2) Subject to the provisions of sub-section (1 ). thé: Stat.e“dovern-
- -ment with :the previous approval of the Central -Government may, by
nntification, make rules for carrying out the provisions of this Aet:

o Rrovidéed ithat-the first rules shall be made bv the Central Government

by notification, o T T S \Mqﬁﬁ]
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"(‘f?)”lri’“ﬁé‘z‘ticﬁlﬁi' EG vvlthéut prefudide 16" e igendItty of  the -
“F&@B‘in@‘ ﬁ%Wér Filbs HEdE whdeF s‘llicﬂQéct‘lon“(% HEY Privides T8t ‘il
)’of’ﬁﬁyﬁw’ﬂi@followmg Tddtters, nathely: =

P RE i dUalifichtions off persny wiler My Be” dppéiﬁtéﬁ ‘as
5eRl NMGRAY RSt AutHority and the tervhs and condiions: subjédt “to
e pRiER tHey” riay e appbinted undér setion % dtid” all SEHER hidtters
T PEn g o duth’ aithority’;

st g (B) the class or category of persons for whom separate ychla-
TE M Bospitals and psychiatric niirsing “Hioimes may e esfabhéi ed and
maintained under clause (d) of stib-section (1) ‘of ‘section B;'

G thé fotn ir which,—

, (1) an application may be made for grant or renewal of a
’hcence and the fee payable in respect thiereof utider séction 7 or,
qiaeo o -ag the case may be, section- 9;

() ot ltckiice may Be gradited fob “iHe- ‘edtblighiHent or
maintenance of a psychiatric hospital or a psychiathi& fursing
KIS home under section 8;

ehiy 'dn applicatidh ‘thay’ bé" ade for & récé“[%léﬁ‘ 61féfer
under section 20; :

zfx taoiee e o H( @) the -ifanney iy which!'an order refusing!*to g¥ant,: of“revok-
k;’:d; ooed o0 inhreptlicence shall bd- cOhlmumcaifed uﬁder settion Srer, aS\fbhe -case
g mednt  #ber mwd-be;sectioh: 11y \ ~
LG )
AT (e) the manner in Wh1ch a report may be made to the 11censmg
ERIE ‘authé‘mty fudér - sub-séction (2)- -of section’ 93 :

5 ,,(f) the m1n1mum facilities referred 4o in- the prowsa to sub-
sectmn (5) of section 9, 1nclud1ng, :

*) psychlatrlst-——patlent ratio;
oF e el (i) 'other ‘medical “or - ‘pardtmedical sitaxff'

R ety

Do

(iit) space r-equ1re1nent;

Sl ) tredtmiett facilities) dhd

b 2w

(v) eguipment;

(§) the mannér in which and the conditiohs $tibjéct to Which
a psych1atr1c hospital or psychiatric nursmg home shall be main-
ol ElHEl under section 10;

I sut{

Face (hy-the fofm and manner in whl‘ch and” the¢ péridd within’ whifch
T 'é&‘i appesal ‘against any’ ordér refusing to grant of réview a’liceride-~r
Ty revoking a licence shall be preferteg and ﬁhe fed paytble in-réspect

o4 J;‘i‘if* thereof under section 12;
sl "

Jenlus r

"Y' the manher in which récords Shal‘l “be maiﬁ’italhed “under
fwb sdetion (T) of ssction' 185

el ~{§)" the-facilitied to be prdvided Hredéy Section: 14 “for- thé’ treat-
ment of a mentally ill person. as an outpatlent
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(k) the manney in which application for a reception order shall
be signed and veritied under sub-section' (6) of section 20;

(D) the qualifications of persons who may be appointed as Visi-
-tors .and the terms; and conditions on which they may be appomted
iider “seetion’ 37 and their fitctionsy

(m) prevention of vexatious or defamatory communications and
other matters referred to in sub-section (3) of section 81;

(n) any other matter, whichig."required to be, or may be,
prescribed. ’

95. (1) Every rule made by the Central Government under this Act
shall be laid, as soon as may be after it is made, before each House of
Parliament, wh11e it is in session, for a total period of thirty days which
my B8 eomprided in one session or in two or more successive sessions,
o Bth(’-!" s’d’cﬁééswe yerdiong ‘dfb‘r"esal’d Bokh 'HYuLEy apred-id tiaking dhy
FSAHTCAHES Se P8 Pl 6t Bt | Hiusess mgecerthat: fhe ohfle should not

-‘be ‘rhadef the-rule: shalltheregftér have-effeot-only~in such modified form
--or be of no effect,, assthe case-may be;-sq however, that any. such modi-

fication or annulment “shafl” be w1thoﬁ"c pre]udlce ’to fhe vaili‘dlty of
anything previously Hohe-thtet that il ~

gl TR, Pile HERLOBH EHE Stdte Governinett whda this IA et shall
be laid, as soon as may be after it is made, before-theBtiteLedislature.

96. The provisions of this:AtY SH4ilihnve effect notwithstanding any-
thing inconsistent therewith contained in- any other law for the time
being in force and to the extent of such inconsistency that other law

shail lbeﬂdeeméd'rt’d havd-% effect.

97. If any difficulty arises in giving effect to the’ };chiw*éi’éﬁs of“’f“is
Act in any State, the State Gevernment-may, by order, do anything not
incq sistent with such provisions which appears to it to be necessary
or expedlent for*¢his na‘fpoge of refitoving Ty Fffcultyy:: - e

""’éed ?hét 45 oFder SKATT be thade ntled this séetion gk relation to

any” *%tat‘é Sttet the ek Y 6F o years: fr‘b‘m i date of> wmhvehxsmce

comes into force in that State.

gy 1y he TRE S Lﬁﬁaey'fAct 1@12 ARG THE mumy‘ et 197'7 are

hereby repealed,

(2 Notwithstanding 'stichl 'réi¥4T; anything done or any action taken

upder -either, of- the sald. Acts shall, in so far as such thing or action is
not inconsistent with the provisions of this Aét; bé*detmed Iy Wivebeen
done or taken under the corrésponding provisions of this Act and shall

~confinue in force until. superseded by anything done or any actlon taken :
tmderthisAct . e

Rules
made by
Central
Govern-
ment. or
the State
Govern-
ment ¢o
be laid

- before

the Legis-
lature,

Effect
of Act on
Other
laws.

il
Power''ly -
remove
difficulty,

Repeal
and sav-
ing.




